
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
MUMBAI BENCH'GULESTAN' BUiLDING NO:6 

Revjew Petition No. 100/97 in 
9_2E!2_!2:_2L27  

(21--- 

CORAM: Hon'ble Shri Justice R.G.Vaidyanatha,Vice Chairman, 

Hon'bie Shri P.P. Srivastava, Member (A) 

Vijaykumar Bapurao Survase 
	

Aoplicant 

V/s. 

Union of India and others. 	 •.. Respondents. 

'I 

Per Shri Justice R.G.Vaidyanatha, Vice Chairman. 

This Hevjewtitjon is filed against the 

order passed by us dated 22.9.97 in O.A. 510/97. We 

ha've perused the Review Petition and the entire case 

file, 

As far as the appliccnt 	grievance 
- 	 ,• 	I.  

seeking adhb'c promotion is concerned, t-he--rel-evnce 

ib 

d on the official memorandum dated 14,9.92•  

randum clearly states that adhoc promotion 

e considered subject o the condition that 

whenan officer.is  not under suspension. Since 

the, applicant is under suspension, the quetjon of 

considering adhoc promotion under the memorandum 

does not arise 

As far as the applicant!; grievance 

about quantum of arrears of subsistance allowance 

is concerned, we have already made it clear that 

the applicant can make a representation to the 

department claiming the amount due to him an 

L 	• e 



:2: 

LA) 
,.we-n adverse order is passed, the applicant can[ 

always approach this Tribunal by way of seperat 

O.A. No sufficient grounds made out for condonation of 

delay. 

In our view no grounds are made out 

for reviewing the order dated 22.9.97. 

view 
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Lentral 
'V 	 Romhav Renc ! 

(P.P. S'ivstava) 	 (R.G. Vaidyanatha) 
.Memb() 	 Vice Chairman. 
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